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IN THE CENTRAL )MINITRATIVE TRIBUNAL 

CU2TACK BENCH; CUTTAK. 

ORIGINAL APPLIATIUN NO. 471 OF 1996. 

Cuttack this is the 	of Decerner, 1996. 

UMARI MAMATA PATRA 	 ....... 	 APPLICANT 

vRs. 

ION OF INDIA & QTHER; 	 RESPONDENTS• 

( FOR INTRUCTIL.N) 

Whether it be referred to the rep ortecs or not? j'-t, 

Whether it be circulated to all, the Benches cf the M 
Central ?drninistrative Tribunal. 

(N. SAl-lU) 
EM3ER (ADMINITRATIVE2) 
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IN THE CENTRALS ADNLTRATIVE TRIBuNAL 
CUTT/K BENCH:CIJTTACK. 

ORLJINAL APPLICATION NO. 471 OF 1996. 

C uttack, the 	 davofDeceer, 1996. 

ORAM:- 

THE HON3URA3LE M. N. SANU, J"EM3ER (ADNINISTRArIVE) 
.... 

UMARI i1A'LTTA PATRA, 
ged about 25 years, 
aughter of Radhashyarn patra, 
111./p.o. Baiganabadia, 
S•  Kuliana,Dist. Mayurbhanj. 	•.•.• 	 APPLICMJT 

Y LEGAL PRNTIrIorER 	;- MR. K.K. JENA, lvccate. 

-VRS. - 

) 	Union of India represented through 
PostmaEter Gerra1,Orissa, 3hubaneswar, 
Dist. 1Khurda 

) 	Superintendent of POst Offices, 
Baripada, At/Po. BaLipada, 
DiSt,Mayurbhanj. 	 ..... 	 RESPONDENTS. 

Y LEGAL PRTIT1ONER :- MR. ASHOK ii)H?'ry, Senior Standing Counsel 
(Cent ra1) 

_._.__. 

ORDER 

N. SANU, iEM3ER (A)Ni3TRATIVE ): 

In this Application filed on 5th August, 

1996, the applicant ha prayed for quashing the order under 

nexu-3 by which the charge of ED3PM, 3aiganabadia was directed 

t) be made over to Supai. Majhi. There is also an application 

d ted 5.8.1996 for arendn'ent of the Original Application which 
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3S prosed a nuiiker of arTexxlrTents to the tilain relief. The 

ackground material facts in the main Application and the 

?liefs clained are inter c0ctAe and therefore, the arrendment 

tition is admitted. The applicant is an unmarried Graduate 

frari Utkal University and has a history of removal of uterus 

rredical advice. The BPM, Baiganabadia,Smt, Tarulate patra 

the applicant's mother, prcceeded on leave on 13,5.1995 and 

sibsequently died on 30.5.1995. The applicant was provisionally 

apointed on 6.11,1995 in her place. She applied for 

crrpassionate appointnent on 5.7.1995. The villagers of 3aiganoia 

potested against her appointicent on the ground of her affluerie. 

provisiDnal appointnerit was, therefore, terminated and the 

pjst was managed by a departnental official, the Overseer Mails 

a1tached to the A.S.P.O. in charge , North SUb-Division, Baripada 

w.th effect from 21.3,1995. The papers for appointrrent on 

c mpessionate grounds having oeen prccessed were placed before 

Circle Relaxation Comuittee which did not consider the applicants 

to be a fit case. Thereafter, 40 candidates were Sponsored by the 

D strict Enployrtent Officer, Baripada and the applicant was not 

I cinded in the list.It is nentiord in the counter that the 

pccess of selection of 3PM, Baiganbadia has been stayed as per 

tile direction dated 247.1996 of the C.A.T. in O,A.No. 439/96. 

2. The re as on f r re j ec ti n of the 

c

Dq app 1 ic ant' s C and Id at ure 

fr nassionate appointnent 	is that the husbax- of the deceased 

Tarulata Patra was a retired SChoj1 Teher.l-r two sons were 
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nloyed and her two daughters were married.It is urged at the 

iie of hearing by the learned Standing Counsel that the 

plicant did not Submit any affidavit regarding her separation 

ran brothers nor availed to pr.ce any deed of property 

ettleirent7  the brothers have fiLed an affidavit regarding 

eparatione applicant submitted an income certificate for 

.4000/- tcwards annual incoTe from agricultural land. 

I 	 The claim of Shri K.K. Jena appearing for the 

pplicant is that the CRC did not consider her pitiable condition 

s a suffering young lady permanently condemned to an unmarried 

ife and Unable to Ltaintain herself with the scanty incotTe from 

.26 decimal of landed prcperty.Shri Jena reiterated that the 

rothers of the applicant separated thenelves from the father and 

he father of the applicant is living separately.It is the contention 

f shri Jena that the aforesaid facts have not , taken into 

onside ration by the CRC and a decision was taken without a proper 

nquiry.The finding of the CRC suffers from non-application of 

ind and is also osed on extraneous consideration of material 

acts. Enclosed to this petition a copy of the partition deed 

ated 3. 7.1995 between Shri Radhashyam patra and Miss.Mamata 

atra , father and daughter was filed. 

I have carefully considered the submissions of the 

ival counsels,In pari-1l,page-7 of the application it is stated 

hat sa  valuable land worth over Rs.20,000/_ is recorded in the nanE 

the applicant and if the Superintendent of post Offices wanted 

ither cash security or security in shape of landed property,the 
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applicant was quite capable of furnishing such security to 

the tune of Rs. 20, 000/- if not more' .The tio complaints of the 

Villagers were to the effect that the entire family is living 

together. The firidlig of the CRC are not oased on Ipse dixit but 

such findings are oased on inquiry reports about the financial 

status of the applicant. The deceased mother was a school teache r 

The app 1 Ic ant' s two o r othe rs are e mpl oyed. All the re ti re r nt 

oenefits were paid to the applicant's father. The separation of 

father and an unmarried daughter is incredible.The very fact 

that the applicant was ready to pay ks.2 0,000/_ by way of Cash 

security or security by way of land proves that she is n 

Denurjous.She subrjtted her Income Certificate of Rs. 4.000/-

boards annual incone from agricultura' land.ret us assu that 

the applicant had remained Single and that her father and orothers 

iere separated from her; even on that premise, her case for 

ompassjojate appointment dons not gain any Strength.A compass ionate 

Ippoiritment is gin only to enable the appointee to render means of 

ssistance to the bere ved ireinjers of the family who do not have any 

)the r s ou rce of Inc ome. I f as in this c ase all other me m:oe ra are 
epa rated and they h -'ye their ain sources of inc Oii, the re c ould 
e no case at alt for Compassjnate appointment to the 

PPlicant. In cases of rehabilitation assistance an undertaking 

s usually obtaird from the candidate that he or she, 

f apppintea would stay with the family members and render 

inanclal assistance to enable them to make both ends 
flEet If 

paration of all the rrembers as claimed in the amendment petition ts 

rue, then there is no Case at all for compassionate appointnt 
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reason is that an appointrren 

a departure from the stricts canons of selection by 

ompetitive recruitrrent to all public posts.This departure 

S approved for the only reason that the family is indigent 

nd needs protect ion in lieu of the long se rvice s of one of the 

e rrbe rs 	of the family to the Gove rntent. Thus, 	if there is no 

amily that remains for assistance,there is no case for 

ornpassionate appointirent at all. 

The findings 	of a bcdy like CRC Can not be easily 

rushed aside on lere claims of partiality or noriapplication of 

md. The CRC normally gs by reports from field offices 

nd after carefully prccessing the papers and records they con-e 

a conclusion.It is not rcessary that the applicant should 

nford about any inquiry that is going to take place. There is 

question of hearing the applicant before rejecting her claim 
;-r. 

or conassionate appointment.The pericd of serv1ceyx a month 

r two ds not bestcw on her any claim for preference.he is 

free to canpete with others in any cpen vacancy.She being a 

gaduate should look for other jobs.There is no nrit in this 

application and it is accordingly dismissed.No costs 

T N. S AHU ) 
MEM3ER (ADMINISTRATIVE). 


